
     
 

      

       

   
   

   

 

   

       
     

         
      

        
  

       

        

           

         

         

          

        



    
 

 

           

           

         

         

             

           

          

          

         

          

         

           

          

          

         

        

           

              

        

          



    
 

 

              

            

            

         

           

               

              

             

         

             

              

             

             

           

          

           

      

          

            

           

           

            



dispute, hence forth it should not be taken into consideration for

dismissal of this petition. As against this contention, u'l.ren u.e verifietl

the record, it is evident on record that email dated 9.10.2013 sent bv the

Corporate Debtor to the Petitioner has indicated type of faulty material,

therefore now it cannot be said since details have not been given, the

claim of the Petitioner is to be allowed. If really the petitioner could not

understand which material is defective, the petitioner should have

replied that sufficient details were not given to identify u'hich material

was defective, that the petitioner has not done.

5. In view of these reasons, this Petition is dismissed with libertv to

approach before appropriate Forum.
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